FORM A- Public Announcement
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF
DECCAN TRADCOM PRIVATE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

DECCAN TRADCOM PRIVATE LIMITED

Date of incorporation of corporate
debtor

29" April, 2011

Authority under which corporate debtor
is incorporated / registered

ROC - Kolkata

Corporate  Identity No. /Limited
Liability Identification No. of corporate
debtor

U74999WB2011PTC162128

Address of the registered office and
principal office (if any) of corporate
debtor

P-245 C.I.T. Road Scheme-VIM Kolkata
Kolkata WB 700054 IN

Insolvency commencement date in
respect of corporate debtor

19% July, 2023

Estimated date of closure of insolvency
resolution process

15" January, 2024

Name and registration number of the
insolvency professional acting as
interim resolution professional

Mr. Arun Kumar Gupta,

Regn. No. IBBI/IPA-001/IP-P00013/2016-
2017/10037

AFA n0.AA1/10037/02/200224/105495
AFA valid till 20.2.2024

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: P-15 Bentinck Street, 3rd Floor
Kolkata — 700001
Email:guptaarunkumar2001@yahoo.com

10.

Address and e-mail to be used for
correspondence  with the interim
resolution professional

Address: P-15 Bentinck Street, 3rd Floor
Kolkata — 700001

Process Email id:
deccantradcom.ibc@gmail.com

11.

Last date for submission of claims

27 August, 2023

12.

Classes of creditors, if any, under clause
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

NA

13.

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

NA

14.

(a) Relevant Forms and
(b) Details of authorized representatives
are available at:

Web link:
https://ibbi.gov.in/en/home/downloads




Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of DECCAN TRADCOM
PRIVATE LIMITED on 19.7.2023 vide NCLT order under C.P. (IB)/115(KB)2022.

The creditors of DECCAN TRADCOM PRIVATE LIMITED, are hereby called upon to
submit their claims with proof on or before 2.8.2023 to the interim resolution professional at

the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed

against entry No.13 to act as authorised representative of the class- NA

Submission of false or misleading proofs of claim shall attract penalties.
A..-(M?vv:ﬁ - ?/)

Name and Signature of Interim Resolution Professional : Arun Kumar Gupta
Date and Place :21.7.2023, Kolkata
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COAL INDIA LIMITED
(A Maharatna Company)

NOTICE

Coal India Ltd. (CIL) has setup
Consumer Grievance Redressal
Mechanism to help redress the
grievances of consumers related
to coal supplies and other related
issues. Consumers can email
their grievances to:

grahaksamadhan@coalindia.in

9681111005.

As per instruction of my Client
Chandrani Dutta, wife of Late
Sabyasachi Dutta, | published this
notice, lost original Deed (Sale Deed),
being Book No. |, Volume No. 9, Pages
from 53 to 62, Deed No. 414 for the
year 1987 registered before A.D.S.R.
Bidhannagar (Salt Lake City), and for
that reason lodge GDE being GDE No.
884/23 (Rajarhat P.S.), if any one get
please contact 9007473000 /

Date - 21-07-2023  Sarbajeet Dutta

Barasat District Judges Court

Advocate

As per instruction of my Client
Chandrani Dutta, wife of Late
Sabyasachi Dutta, | published this
notice, lost original Deed (Sale Deed),
being Book No. I, Volume No. 8, Pages
from 135 to 144, Deed No. 370 for the
year 1987 registered before A.D.S.R.
Bidhannagar (Salt Lake City), and for
that reason lodge GDE being GDE No.
884/23 (Rajarhat P.S.), if any one get
please contact 9007473000 /
9681111005.
Date - 21-07-2023  Sarbajeet Dutta

Barasat District Judges Court

Advocate

KOLKATA DEBTS RECOVERY TRIBUNAL- 2
Jeevan Sudha Building 7th Floor,
42C, Jawaharlal Nehru Road, Kolkata - 700 071
Case No. RC/10/2021
Union Bank of India Vs. M/s. Monika Enterprise & Ors.
SALE NOTICE

Pursuant to the Order dated 03-07-2023 passed by the Ld. Recovery officer,
DRT-2, Kolkata, there will be sale ofimmoveable property such as

“All that Piece & Parcel of the land admeasuring 05 cottah, more or
less, comprised in Mouza- Ghiyadoba, JL No. 42, Plot No. D76/B/1, LR
and RS Dag No. 61/1629, RS Khatian No. 566 and LR Khatian No. 418,
PS- Salanpur, Chowki and ADSR Office- Asansol, Dist.- Paschim
Burdwan, West Bengal, more fully described in Deed on 5123 for the
year 2011” By way of public auction on “AS IS WHERE IS” basis through e-
auction and shall be subject to the final approval of the Tribunal. The intending
purchasers will have to deposit an earnest money @ 10% of the reserve price of
the property in the form of demand draft/pay order only in favor of the Recovery
Officer, DRT-2, Kolkata or through Net Banking with consultation of Certificate
Holder Bank. The said deposit shall be adjusted in the case of successful bidder
and refunded to other bidders on receipt of E-auction report. Successful bidder
shall have to deposit 25% of the sale proceeds after adjustment of earnest
money by the next day of Sale within 4 P.M., if the next day is holiday or Sunday
then on 1st working day, failing which the earnest deposit shall be forfeited.

The purchaser shall deposit the balance 75% of the sale proceeds within 15
days from the date of auction sale. The reserve price below which the property
shall not be sold is Rs. 6,18,000/- (Rupees Six lakhs eighteen thousand
only), 1% of the reserve price will be the increment Bid amount. The other
terms and conditions are same as per proclamation of sale by the
undersigned on 03-7-2023.

Notice is hereby given that the said property shall be sold by way of Online
Auction(e-auction) which will be conducted on 06-9-2023 at 3.00 P.M. to 4 P,M.
with 3 minutes unlimited extension on E-Auction Platform at website- website:
http://drt.auctiontiger.net. The prospective bidder is required to download
Sale proclamation and Sale Notice from http://drt.auctiontiger.net and
register their name for participating in the auction on or before 04-9-2023 along
with Earnest Money through Demand Draft/Pay Order in favour of Recovery
Officer. DRT-II, Kolkata payable at Kolkata along with their offer.

However the undersigned will not be responsible for any error occurred
through net work at the time of Auction.

The user ID and password will be directly sent to Registered
Participants/Intending purchaser with further directions by the e-auction provider
company, if any, for login and participating in the auction through on-line.

The details of authorized auction service provider E-procurement
Technologies Ltd. Mobile No. 9978591888, E-mail-
support@auctiontiger.net.

The interested bidders may visit the website:http://drt.auctiontiger.net for
detailed procedure, terms & conditions and any other support/help in respect of
e-auction. Forinspection and other details please contact. Mr. Sudipta Mallick,
Receiver Mobile No.9831082864.

Sd/-
(S. Biswas)
Recovery Officer

Place: Kolkata
Dated: 06.07.2023

HINDUJA LEYLAND FINANCE LIMITED

Corporate Office: 27 A, Developed Industrial Estate, Guindy,
m42 Chennai - 600032, Website:www.hindujaleylandfinance.com
CIN: U65993MH2008PLC384221
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POSSESSION NOTICE

(For Inmovable Property) Rule 8-(1)
1. MIS Tuhin Enterprise (Borrower)
Aproprietorship Firm through its Sole Proprietor Mr. Mirza Hassasn
At: Nehalpur Sardar Para, Taki Road, Nehalpur, Basirhat-Il, North 24 Parganas, pin—743437.
2. Mr. MirzaHassan (Co- Borrower)
At: Nehalpur Sardar Para, Taki Road, Nehalpur, Basirhat-Il, North 24 Parganas, pin-743437.
3. Mrs. Ramichha Khatun (Co- Borrower)
At: Nehalpur Sardar Para, Taki Road, Nehalpur, Basirhat-Il, North 24 Parganas, pin—743437.
Whereas, the undersigned being the Authorized Officer of Hinduja Leyland Finance Ltd
HLF ) under the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act 2002, and in exercise of powers conferred under section 13(12) read
with Rule 8 & 9 of the Security Interest (Enforcement) Rules 2002, issued a Demand
Notice dated 20-04-2023 calling upon the borrower/s M/s Tuhin Enterprise Alc No
ESKOKO005002 and TNCPCOC000298 - (Kolkata Branch) to repay the amount
mentioned in the notice being Rs. 1,10,21,775/- (Rupees One Crore Ten Lakhs Twenty
One Thousand Seven Hundred And Seventy Five Only) within 60 days from the date of
receipt of the said notice.
The borrower having failed to repay the amount, notice is hereby given to the borrower and
the public in general that the undersigned has taken possession of the property described
herein below in exercise of powers conferred on him under Section 13(4) of the said Act
read with Rule 8 of the said rules on this 18th day of July of the year 2023.
The borrower in particular and the public in general are hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of HLF for an
amountas mentioned herein under with interest thereon.
Description of the Inmovable Property: ANNEXURE "A”: SHEDULE PROPERTY
DETAILS: ALL THAT piece and parcel of land measuring about 3 Decimals be the same
little more or less comprised in Mouza - Nehalpur, J.L. No. 8, appertaining to L.R. Khatian
No. 1828, under R.S. & L.R. Dag Nos. 249 & 250, P.S. Basirhat, within the local limits of
Dhanyakuria Gram Panchayat, in the District 24 Parganas (North), P.O. Nehalpur. Pin.
743437 in the name of Mrs. Ramicha Khatun which is butted and bounded as:- On the
North: House of SukurAli, On the South: Taki Road, On the East : House of Rahim Box, On
the West: House of Mehedi Hassan
ALL THAT piece and parcel of land measuring about 9 Decimals with structure (ground
floor + first floor) 1005 sq.ft (2205 sq.ft as per plan) be the same little more or less
comprised in Mouza - Nehalpur, J.L. No. 8, appertaining to L.R. Khatian No. 1828, under
R.S.&L.R.Dag Nos. 249 & 250, P.S. Basirhat, within the local limits of Dhanyakuria Gram
Panchayat, in the District 24 Parganas (North), P.O. Nehalpur. Pin. 743437 in the name of
Mr.Mirza Hassan which is butted and bounded as:- On the North: House of Sukur Ali, On
the South: Taki Road, On the East : Common Drain, On the West : House of Mehedi
Hassan
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BEFORE THE NATIONAL COMPANY LAW
TRIBUNAL KOLKATABENCH
CP (CAA) No. 93/KB/2023
Connected with
CA (CAA) No. 42/KB/ 2023
In the Matter of: -
The Companies Act, 2013;
And

In the Matter of: -

Sections 230 to 232 of the Companies Act,

2013;

And

In the Matter of: -

Companies (Compromises, Arrangements

and Amalgamations) Rules, 2016

And

In the matter of:

1. ALLWORTH DEALTRADE PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956 and having its
registered office at 12/1, Sidheshwari
Talla Lane Howrah- 711101 within the
aforesaid jurisdiction.

2. AMRITRASHI COMMODITIES PRIVATE
LIMITED, a company incorporated under
the Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

3. ASHYANA TIE-UP PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

4. DEVKRIPAVINCOM PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 48, Canning Street,
7th Floor, Kolkata -700001 within the
aforesaid jurisdiction.

5. DISCOVER DEALERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 43/6, Raj Ballav Sah
Lane Ground Floor Howrah -711101 within
the aforesaid jurisdiction.

6. GAJGAMINI VANIJYA PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

7. HIGHGROWTH DEVELOPERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 1, Chandney Chowk
2nd Floor Kolkata -700072 within the
aforesaid jurisdiction.

8. INDERNIL AGENCIES PRIVATE LIMITED,
company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

9. MANGALVANIIMPEX PRIVATE LIMITED,

company incorporated under the

Companies Act, 1956 and having its

registered office at 187, Rabindra Sarani,

Kolkata -700007 within the aforesaid

jurisdiction.

MANOHAR VINTRADE PRIVATE

LIMITED, a company incorporated under

the Companies Act, 1956 and having its

registered office at 43/6, Raj Ballav Sah

Lane Ground Floor Howrah -711101 within

the aforesaid jurisdiction.

. MOONVIEW SUPPLIERS PRIVATE

LIMITED, a company incorporated under

the Companies Act, 1956 and having its

registered office at 187, Rabindra Sarani,

Kolkata -700007 within the aforesaid

jurisdiction.

PANCHKOTI SUPPLIERS PRIVATE

LIMITED, company incorporated under the

Companies Act, 1956 and having its

registered office at 187, Rabindra Sarani,

Kolkata -700007 within the aforesaid

jurisdiction.

PANCHMUKHI DEALMARK PRIVATE

LIMITED, company incorporated under the

Companies Act, 1956 and having its

registered office at 12/1, Sidheshwari

Talla Lane Howrah -711101 within the

aforesaid jurisdiction.

PAWANSHIV TRADERS PRIVATE

LIMITED, company incorporated under the

Companies Act, 1956 and having its

registered office at 187, Rabindra Sarani,

Kolkata -700007 within the aforesaid

jurisdiction.

PREVIEW VINCOM PRIVATE LIMITED,

company incorporated under the

Companies Act, 1956 and having its

registered office at 12/1, Sidheshwari

Talla Lane Howrah -711101 within the

aforesaid jurisdiction.

RUDRAMALA DEALERS PRIVATE
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20. SUBHREKHA COMMODITIES PRIVATE ! g
LIMITED, company incorporated under the Website: www.pspcl.in (Contact 9646118773)
Companies Act, 1956 and having its - N
registered office at 187, Rabindra Sarani, Short Term Tender Enquiry No.: Q-4018/23-24/PO-T/CE-MM
Kolkata -700007 within the aforesaid | | Chief Purchase Officer/MM, Central Purchase Organization, PSPCL, 2" Floor, Multi
jurisdiction. Storey Building, The Mall, PSPCL invites Short Term E-tender of 210 Nos., Three Phase,
21 fgr‘r']??:"ﬂf}‘;‘f?;gf‘;‘g‘ﬁ:'g:?& 315 KVA, ISI Marked, EEL-2/Star-2, oil immersed, CRGO/Amorphous core, Aluminium
Companii/as Act, 1956 and having its wound, Qistribution transformers complete with ﬁ}tings as per PSPCL specifications &
registered office at 48, Canning Street, | | conforming to IS 1180 Part-1 (2014) & IS 2026 (with latest amendments).
7th Floor, Kolkata -700001 within the | | For detailed NIT & tender specification please refer to https://eproc.punjab.gov.in from
aforesaid jurisdiction. 22.07.2023 onwards
22. TOPFLOW DISTRIBUTORS PRIVATE U A ) ) )
LIMITED, company incorporated under the Note: Comgenldum a.nd addendum, if any will
Companies Act, 1956 and having its| |https://eproc.punjab.gov.in
registered office at 187, Rabindra Sarani, 76155/12/1942/2023/26074
Kolkata -700007 within the aforesaid
jurisdiction.
23. FACIT SALES PVT. LTD., company

In the matter of:

2. Amritrashi Commodities Private Limited ) L

3. Ashyana Tie-Up Private Limited hereunder. All those interested may participate.

4. Devkripa Vincom Private Limited First Auction Date: 29.07.2023

o CorgaminiVania private Limited Kishanganj-(BI): MHP-64, MUL-4734, 6382, 7767, 7815, 7822, 7832, 7833, 7834,

7. Highgrowth Developers Private Limited 7835, RGL-3754, 4521, 8056, 8749, 8798, 9301, 9506, 9981, 10500, 10748, 11104,

g- "\;I‘demil'Ag?l"CiesFF’,’i_"a‘te'Li_'“i_‘te‘; 11316, 11954, 12170, 12510, 12592, 12607, 12652, 13135, 13333, 13466, 13777,

. angalvani Impex Private Limitel

10. Manohar Vintrade Private Limited 13786, 13818, 13969, 13977, 14323, 14345, 14638, 14757, 14839, 14955, 15073,

11. Moonview Suppliers Private Limited 15106, 15332, 15948, 16000, 16432, 16946, 17058, 17179, 17214, 17263, 17372,

12. Panchkoti Suppliers Private Limited 17380, 17427, 17437, 17487, 17630, 17640, 17751, 17773, 17879, 17992,

13. Panchmukhi Dealmark Private Limited | | 18050 18064, 18110, 18179, 18263, 18659, 19010, 19230, 19854, 20421, 20838,

14. Pawanshiv Traders Private Limited

15. Preview Vincom Private Limited 20914, 21179

13- g:}":ma:‘a D?;*'e.fs P’:;’?‘et'-i':{i‘?‘t’ g Second Auction Date: 01.08.2023, Auction Centre: First Floor, Above Raymond

. Ivdarshan Vinimay Private Limite . . .

18, Shivhari Suppliers Private Limited Showroom, Dharamsala Road, Kishangan;j-855108, Bihar

19. Shivkripa Vyapaar Private Limited First Auction Date: 29.07.2023

20. Subhrekha Commodities Private Limited . .

21. Suvridhi Dealers Private Limited Purnia-(Bl): MAL-2225, 3445, MDL-1018, 1039, 1076, 1097, 1144, 1224, 1237,

22, Topflow Distributors Private Limited MUL-6285, 8624, 9148, 10464, 10551, 10659, 11185, 12086, 12095, 12513, 12627,

23. Facit Sales Pvt. Ltd. 12799, 12910, 12917, 12919, 13145, 13267, 13340, 13437, 13619, 13652, 13653,
nomce T VTIONERS | 13724, 13743, 13862, 13863, 13864, 13865, 13866, 13871, 13934, 13966, 13977,

A Peition under Section 230(6) read with| | 14056, 14065, 14109, 14112, 14113, 14134, 14142, 14173, 14258, 14269, 14341,

Section 232(2) of the Companies Act, 2013 14342, 14385, 14393, 14394, 14405, 14533, 14545, RGL-1709, 2462, 2942, 3610,

was

Allworth Dealtrade Private Limited,
Amritrashi Commodities Private Limited,

Ash

Vincom Private Limited, Discover Dealers

Priv:
Limi

Limited, Indernil Agencies Private Limited,

Man,

Vintrade Private Limited, Moonview
Suppliers Private Limited, Panchkoti

Sup
Dea

Traders Private Limited, Preview Vincom
Private Limited, Rudramala Dealers
Private Limited, Shivdarshan Vinimay

Priv;

Limited, Shivkripa Vyapaar Private Limited,

Sub
Suv!
Dist
refe
Faci
oni
petit

Bench of the National Company Law Tribunal

on2

Any person whose interest is likely to be affected

by tl

supporting or opposing the said Petition should
send to the Hon'ble National Company Law
Tribunal, Kolkata Bench at 5 Esplanade Row,
Kolkata- 700001 and Petitioner's Authorized
Representative, MKB & Associates, Practicing
Company Secretaries, at Shantiniketan
Building, 5th floor, Room No. 511, 8, Camac
Street, Kolkata-700017, West Bengal, notice
of his intention, signed by him or his advocate

SHIVHARI SUPPLIERS PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 9, Surendra Mohan
Ghosh Sarani, 3rd Floor Room No.-24
Kolkata -700001 within the aforesaid
jurisdiction.

SHIVKRIPA VYAPAAR PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

incorporated under the Companies Act,
1956 and having its registered office at
9, Surendra Mohan Sarani 3rd Floor,
Room No-16, Kolkata -700001 within the
aforesaid jurisdiction.

And

Allworth Dealtrade Private Limited

presented by the Petitioner Companies,

yana Tie-Up Private Limited, Devkripa

ate Limited, Gajgamini Vanijya Private
ited, Highgrowth Developers Private

galvani Impex Private Limited, Manohar

pliers Private Limited, Panchmukhi
Imark Private Limited, Pawanshiv

ate Limited, Shivhari Suppliers Private

hrekha Commodities Private Limited,
ridhi Dealers Private Limited, Topflow
ributors Private Limited (hereinafter
rred to as Transferor Companies) with
it Sales Pvt. Ltd. (Transferee Company)
Oth July, 2023 (10.07.2023) and the said
ion is fixed for hearing before the Kolkata

3rd August, 2023.

he said Petition and is desirous of

e-Tender Notice

The Executive Officer,
Onda, Bankura invites
e-Tender No- 34/EQ/2023-
24 Dated -19/07/2023. Last
date of bid Submission-
04/08/2023. Details will be
available website

wbtenders.gov.in
Sd/-
Executive Officer,
Onda Panchayat Samity,

Mother Dairy Calcutta

P.O.- Dankuni Coal Complex
Dist: Hooghly, (WB), Pin - 712310
PUR/TENDER-017/QA

Dated : 19.07.2023
Mother Dairy Calcutta invites
e-tender offers for supply,
installation & commissioning
of Milk Testing Machine / Milk
Analyzer at Mother Dairy
Calcutta, Dankuni complex.
For details please visit
www.motherdairycalcutta.com
and www.wbtenders.gov.in.
Offer may be submitted
(ONLINE) till 02.00 pm on
05.08.2023.

Onda, Bankura. Chief General Manager

','f’ YW Punjab State Power Corporation Limited

"™ (Regd. Office: PSEB Head Office, The Mall, Patiala)
Corporate Identity Number U40109PB2010SGC033813

be published online at

C- 464/23

PUBLIC NOTICE

General public is hereby informed that our client, M/s. Muthoot Finance Ltd. (GSTIN
32AABCT0343B1Z7), Registered Office: 2nd Floor, Muthoot Chambers, Banerji
Road, Kochi-682018, Kerala, India CIN: L65910KL1997PLC011300, Ph: +91
484-2396478, 2394712, Fax: +91 484-2396506 mails@muthootgroup.com,
www.muthootfinance.com is conducting Auction of ornaments (NPA accounts for the
period up to 31.03.2022), pledged in its favour, by the defaulting Borrowers, as detailed

4074, 4895, 4906, 5064, 5223, 5224, 5286, 5476, 5549, 5589, 5601, 5670, 5677, 5708,
5711, 5874, 6130, 6160, 6256, 6436, 6513, 6522, 6562, 6635, 6662, 6690, 6770, 6993,
7061, 7072, 7117, 7405, 7410, 7411, 7431, 7438, 8157, 8291, 8402, 8448, 8586
Second Auction Date: 02.08.2023, Auction Centre: First Floor, Kumar Tower, Bus
Stand Purnia, Purnia

The auctions in respect of the loan accounts shown under the branch head will be
conducted at the respective branches.

However please note that in case the auction does not get completed on the given
date(s), then in that event the auction in respect thereto shall be conducted/continued on
Second Auction date at given auction centre, and further in case the said ornaments
are still not successfully auctioned on these dates then such auction shall be continued
on subsequent days thereafter, at this same venue. No further notices shall be issued in
this respect.

Kohli & Sobti, Advocates, A 59A, First Floor, Lajpat Nagar-Il, New Delhi-110024
Note: Customers can release their pledged ornaments before the scheduled auction
date, against payment of dues of our client. Customer can also contact to Email ID:
recoverynorth@muthootgroup.com or Call at 7834886464, 7994452461
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ASSAM POWER GENERATION CORPORATION LIMITED

NOTICE INVITING TENDER

E-Tenders are invited from the intending contractors/ firms/
suppliers for execution of "Repairing of 01 (one) no. Lift at Dam
of Karbi Langpi Hydro Electric Project (KLHEP), APGCL, West Karbi
Anglong, Lengery, Assam" required in Assam Power Generation
Corporation Limited under the Department of Power, Govt. of
Assam. An amount of INR 20,000.00 is to be submitted as EMD/
Bid Security. The Tender documents can be downloaded from
www.assamtenders.gov.in from 21-07-2023 (17:00 hours).
* The last date of submission of tender document is 16-08-2023 {12:00 hours)
* The technical bid will be opened online on the e-procurement portal

on 17-08-2023 (12:00 hours)
The TIA reserves the right to accept or reject any bid/tender, and to
cancel/ annul the bidding process and reject all bids at any time prior
to contract award.

5d/- Chief General Manager (Generation)
APGCL, 3" Floor, Bijulee Bhawan, Paltan Bazar, Guwahati - 1

e EAfAdvt/23-24/42

PUBLIC NOTICE

NOTICE TO THE FORMER EMPLOYEES OF THE FORTIS
HEALTHCARE LIMITED, FORTIS HOSPITALS LIMITED
(SPECIFIED UNITS) & FORTIS EMERGENCY SERVICES LIMITED
(“THE COMPANIES”) WHO HAVE NOT YET WITHDRAW THEIR
PROVIDENT FUND BALANCES FROM FORTIS HEALTHCARE
LIMITED PROVIDENT FUND TRUST

It is hereby notified and brought to the attention of all the
current/former employees of Fortis Healthcare Limited, Fortis
Hospitals Limited (Specified Units) and Fortis Emergency
Services Limited, who were employed at their offices spread
across India and also the members of the Fortis Healthcare
Limited Provident Fund Trust (Fortis EPF trust), that the trust
which manages the provident fund contributions of employees
housed under the aegis of the above said Companies will be
surrendered to Regional Employees Provident Fund Authority
(RPFC), Delhi (South). The process of surrendering will be
effective from 01 August 2023.

It is found from the trust records that till date you have not
withdrawn or transferred the provident funds (PF) dues from
the Fortis EPF trust.

Therefore, it is incumbent upon you to furnish the duly filled
Form-19 (PF Withdrawal form) OR Form-13 (PF Transfer
Form) through EPFO Portal, as prescribed under the Employees
Provident Fund and Miscellaneous Provisions Act, 1952 (EPF &
MP Act, 1952) and the Employees’ Provident Fund Scheme,
1952 to get your balances withdrawn or transferred from the
Fortis EPF Trust Account before the surrender process begins.
You can download the Form-19 by logon to
https://www.epfindia.gov.in/site docs/PDFs/Downloads PD
Fs/Form _CCF aadhar.pdf

Please send a scanned copy of the duly filled and signed form
along with a copy of the cancelled cheque with your name on it
and self-attested copies of your Aadhaar and PAN at the
following mail id and the physical copy of all the documents to
the “The Trustees, Fortis Healthcare Limited Provident Fund
Trust” for withdrawal.

Emailid : tapash.mookherjee@fortishealthcare.com and

LalitKumar (HR) <lalit.kumar01@FORTISHEALTHCARE.COM>
Address: Fortis Healthcare Ltd. Tower A, Unitech Business Park,
Block- F, South City 1, Sector - 41, Gurugram, Haryana - 122001
Please note that if the aforesaid documents/forms are not
submitted by you on or before 25/07/2023, it shall be
constrained not to entertain any such application thereafter
and the unclaimed PF fund shall be transferred to EPFO thereby,
requiring such Former/ - Employees to directly correspond with
EPFO post completion of transition process which may take at
least 3 months from the date of surrender.

Date: 17.07.2023
Place: New Delhi.

Sd/-
Chairman of the Trust

BURDWAN MUNICIPALITY

Engineering (Development) Department
E.N.IT.- 14-2023-2024

TP SOUTHERN ODISHA DISTRIBUTION LIMITED

(Procurement Department)

TPSODL

Vide Memo No. 244/i/E.D./e-N.I.T.-14/2023-24/
S1.1-1/2023, Date : 20.07.2023
Tender ID : 2023_MAD_549356_1

Call Center /Training Center,
Duduma Colony, Ambagada, Berhampur, Odisha-760006

Sealed Tenders are invited from

NOTICE INVITING TENDER

Dt.: 21.07.2023

bonafide agencies for Improvement of
Road with Interlocking Concrete Block at

TP Southern Odisha Distribution Ltd. invites tender from eligible vendors for following:

Place: Kolkata.

Sd/- Authorised Officer,

LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 187, Rabindra Sarani,
Kolkata -700007 within the aforesaid
jurisdiction.

SHIVDARSHAN VINIMAY PRIVATE
LIMITED, company incorporated under the
Companies Act, 1956 and having its
registered office at 9, Surendra Mohan
Ghosh Sarani, 3rd Floor Room No.-24
Kolkata -700001 within the aforesaid

5th Floor, Room No- 511, Kolkata-700017,

with his name and address so as to reach the Nivedita Pally at Debananda Ashram to N - -
Petitioner's Authorized Representatives not| | G.T. Road and C.C. Road at Surrounding SI. Tender Description NIT Number EMD |Tender Fee inclusive| Last date and time of
sirniotrperosio ooy b |G n Ward No. 12 wer Buren| |No. (Rs) |~ of GST (Rs) | PaynentofTender oo
oppose the peiton, the grounds of opposition | | Municipality under 15th FC(PFMS) 1 |Rate Contract for calibration| TpsopLIOT/| 0.50 5.000 29.07.2023;

f his affidavit shall be furnished with heme. Last D f ission: . . X : , Or. )
;L(C:I??IoZi%el.s{E <I:oap\§ zf‘?he}‘eﬂirt?; Wibe| |oaene. 2 SLP A o o bmission: of various testing equipment. | 2023-24/034 | Lacs 18:00 Hrs.
urnishes e unaersigned to an! erson o . o .
requiringtheysame on payrr?emofthe p?egcribed details visit : www.w_bt_endgrs.gov._m, Rate C ontract for
charges for the same. www.burdwanmunicipality.gov.in. Construction of 11KV UG

Dated this 21/07/2023 Further corrigendum 8 addendumifissued| [ , fLine and LT OH Line &|TPSODL/OT/| 02 5.000 29.07.2023;
KB & A _S'd/- will be published on the above website. Installation of S/S for Eco-| 2023-24/028 | Lacs ’ 18:00 Hrs.
ssociates .
(Authorized Representative) S_d/' Retreat event at Pati-
8, Camac Street, Shantiniketan Building Chairman Sonepur Beach.

Dated: 18.07.2023 For Hinduja Leyland Finance Limited

jurisdiction.

West Bengal

FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insol y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF ORBIT FINANCIAL CONSULTANTS PVT. LTD.

RELEVANT PARTICULARS

1. | Name of corporate debtor ORBIT FINANCIAL CONSULTANTS PVT. LTD.

2. | Date of incorporation of corporate debtor | 23/06/2009

3. | Authority under which corporate debtor RoC-Kolkata

is incorporated / registered

4. | Corporate Identity No. / Limited Liability U74140WB2009PTC136173

Identification No. of corporate debtor

“Form No. INC-25A"

Before the Regional Director, Ministry 5

of Corporate Affairs, Eastern Region, Address of the registered office and

principal office (if any) of corporate debtor

4, DR. RAJENDRA PRASAD SARANI, 3RD,

Kolkata FLOOR, ROOM NO. 303, KOLKATA,

In the matter of Section 14 of Companies WB 700001 IN
Act 2013 and rule 41 of the Companies| |6. | Insolvency commencement date in 19/07/2023
(Incorporation) Rules, 2014 respect of corporate debtor

~AND ~ 7. | Estimated date of closure of insolvency | 15/01/2024

In the matter of ASSAM MERCANTILE

COMPANY LIMITED having its registered resolution process

Name and registration number of the
insolvency professional acting as interim
resolution professional

Name: Mr. Pankaj Kumar Kedia
Reg No: IBBI/IPA-001/IPA-01037/2017-
2018/11710

office at Mukti Chambers, 4, Clive Row, Unit 8.
No-207,2nd Floor, Kolkata, West Bengal -
700001

(the “Petitioner/Applicant”)| |9.
Notice is hereby given to the General Public
that the company proposes to make

Address and e-mail of the interim
resolution professional, as registered
with the Board

Address: 1, R N Mukherjee Road, 5th Floor,
Room No. 4, Kolkata 700001
E-mail ID - pkkedia2@rediffmail.com

application to the Regional Director,
Ministry of Corporate Affairs, Eastern
Region, Kolkata under Section 14 of the
Companies Act, 2013 read with aforesaid

.| Address and e-mail to be used for
correspondence with the interim resolution
professional

Address: 1, R N Mukherjee Road, 5th Floor,
Room No. 4, Kolkata 700001
E-mail ID - cirp.orbit777 @gmail.com

Burdwan Municipality

For detailed tender, please visit Tender Section on TPSODL website https://www.tpsouthernodisha.com

FORM A- Public Announcement
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF DECCAN TRADCOM PRIVATE LIMITED

Business Standard

AND THE CYCLE CONTINUES

)

PROMOTIONS

having experienced the trials and tribulations
first-hand, understand the importance of a
nurturing environment. They embrace their
responsibility not just as the torchbearers of
the institution but also as mentors, friends
and confidants for the juniors.

As IIFT Kolkata embarks on another
promising year, the campus is poised to
scale new heights, create unforgettable
memories, and forge bonds that will stand
the test of time. The synergy between the
seniors and juniors forms the backbone of
this journey. Their collaborative spirit,
determination, and unwavering support for
one another ensure that the legacy of IIFT
Kolkata continues to flourish.

opposition to the concerned Regional
Director at Nizam Place, MSO Building,3rd
Floor, 234/4, AJC Bose Road, Kolkata,
West Bengal - 700020 within fourteen days
from the date of publication of this notice
with a copy to the applicant company at its
registered office at the address mentioned
below:
ASSAM MERCANTILE COMPANY
LIMITED
Registered office: Mukti Chambers, 4, Clive
Row, Unit No-207, 2nd Floor, Kolkata,
West Bengal - 700001
For and on behalf of
Assam Mercantile Company Limited
Sd/-
Kumar Vaidyanathan
Director
Din: 07747615

Date: 21.07.2023
Place: Kolkata

rules and is desirous of converting into a| |41 | ast date for submission of claims 02/08/2023
private limited company in terms of the| %5 T Classes of creditors, if any, under clause | NA
special resolution passed at the Extra N .

Ordinary General Meeting held on 29th (b) of sub-section (6A) of section 21,

May, 2023 to enable the company to give ascertained by the interim resolution

effect for such conversion. professional

Any person whose interest is likely to be| | 13.| Names of Insolvency Professionals NA
affected by the proposed change of status identified to act as Authorised

of the company may deliver or cause to be Representative of creditors in a class

delivered or send by registered post of his

objections supported by an affidavit stating (Three names for each class) X
the nature of his interest and grounds of| | 14.| (a) Relevant Forms and Web link:

(b) Details of authorized representatives
are available at:

https://www.ibbi.gov.infhome/downloads
Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement
of a corporate insolvency resolution process of the ORBIT FINANCIAL CONSULTANTS
PRIVATE LIMITED on 19.07.2023.

The creditors of ORBIT FINANCIAL CONSULTANTS PRIVATE LIMITED are hereby called upon
to submit their claims with proof on or before 02/08/2023 to the interim resolution professional at
the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice
of authorised representative from among the three insolvency professionals listed against entry
No.13 to actas authorised representative of the class [specify class]in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

PANKAJ KUMAR KEDIA
21/07/2023 at Kolkata, WB

Name and Signature of Interim Resolution Professional:
Date and Place:

RELEVANT PARTICULARS

1. | Name of corporate debtor DECCAN TRADCOM PRIVATE LIMITED
2. | Date of incorporation of corporate debtor | 29th April, 2011
3. | Authority under which corporate debtoris | ROC - Kolkata

incorporated / registered e £ :
4. [ Corporate Identity No. /Limited Liabiily | U74999WB2011PTC162128 As the IIFT Kolkata campus is filled with

Identification No. of corporate debtor excitement and anticipation, a sense of
5. [ Address of the registered office and P-245 C.|.T. Road Scheme-VIM Kolkata renewal fills the air. The campus, once again

principal office (if any) of corporate debtor | WB 700054 IN teeming with life, welcomes the return of
6. | Insolvency commencement date in 19th July, 2023 tudent h }"] d

respect of corporate debtor studen S_ who a_Ve now emerge a_s
7. | Estimated date of closure of insolvency 15th January, 2024 accomplished seniors, fresh from their
- rﬁsolutiondprocess e . el successful summer internships. With their
. | Name and registration number of the r. Arun Kumar Gupta, Regn. No. .

insolvency professional acting as interim |  IPA-001/IP-P00013/2016-2017/10037 .home.cormng, they embark on anew ghgpter

resolution professional AFA no.AA1/10037/02/200224/105495 in their lives, embracing the responsibility of

AFA valid till 20.2.2024 carrying forward the legacy of their
9. | Address and e-mail of the interim Address: P-15 Bentinck Street, 3rd Floor
' esteemed college.

resolution professional, as registered Kolkata - 700001 9

with the Board Email:guptaarunkumar2001@yahoo.com As the new batch of juniors joins the ranks,
10.| Address and e-mail to be used for Address: P-15 Bentinck Street, 3rd Floor their arrival adds an air of enthusiasm and

correspondence with the interim resolution| Kolkata — 700001 Process Email id: o 3 X

professional deccantradcom.ibc@gmail.com curiosity to the vibrant campus. Stepping foot
11.] Last date for submission of claims 2nd August, 2023 into this unfamiliar environment, the juniors
12.| Classes of creditors, if any, under clause | NA find themselves filled with a mixture of

(b) of sub-section (6A) of section 21, . . .

ascertained by the interim resolution excitement and apprehgnsmn. With the vast

professional expanse of opportunities and challenges
13.| Names of Insolvency Professionals NA ahead of them, they often find themselves

identified to act as Authorised : f . .

Representative of creditors n a class turning t.oyvards their sen|0r§ for guidance. .

(Three names for each class) Recognising the overwhelming nature of this
14. (a) Relevant Forms and transition, the seniors understand the

(b) Details of authorized representatives uncertaint that nvel th iuniors'

are available at: Web link: https://ibbi.gov.infen/home/downloads minzsa Tl}lle r:oaI(Ia theeic:p(e;jvn beewijl degns
Notice is hereby given that the National Company Law Tribunal has ordered the commencement 5 y f h . 9
of a corporate insolvency resolution process of DECCAN TRADCOM PRIVATE LIMITED on| | €XPeriences from the previous year and
19.7.2023 vide NCLT order under C.P. (1B)/115(KB)2022. empathise with their juniors. As a result,
The creditors of DECCAN TRADCOM PRIVATE LIMITED, are hereby called upon to submit their they readily extend a helping hand to guide
claims with proof on or before 2.8.2023 to the interim resolution professional at the address and motivate their younger counterparts
mentioned against entry No. 10. . . . ;
The financial creditors shall submit their claims with proof by electronic means only. All other sharing the knowledge and insights gained
creditors may submit the claims with proofin person, by post or by electronic means. from their journeys.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice The bonds f d bet . d
of authorised representative from among the three insolvency professionals listed against entry . e onds forme etween _senlors an_
No.13toactas authorised representative of the class- NA juniors at IIFT Kolkata play a pivotal role in
Submission of false or misleading proofs of claim shall attract penalties. fostering an environment of growth,
Name and Signature of Interim Resolution Professional : Arun Kumar Gupta camaraderie and support. The seniors
Date and Place: 21.7.2023, Kolkata pport. ’
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ABRIDGED
NOTICE INVITING e-Quotation NO:
06/WBNKDA/EE-IIl OF 2023-24
MEMO NO: 7382/EE-IIINKDA/2023-24 Dt: 19.07.2023
Tender ID: 2023_NKDA_548958_1
Quotation has been invited on 19.07.2023 for the following
work: End to end service including shooting at different sites
in New Town and other places in the vicinity, arrangement
of human models if necessary post production work voice
overs and others necessary work and final delivery of two
high resolution digital quality short promotional movies of 5
minutes and 30 minutes duration with theme "New Town
Stories". Documents download & Bid submission closing
date: 11.08.2023 upto 6.55 P.M. Date of Video Demonstration
17.08.2023. Details available on www.wbtenders.gov.in, www.
nkdamar.org or contact office of the undersigned.
Sd/-
Executive Engineer-lll
New Town Kolkata Development Authority

@ m wfi: 294, (ereeeTs TolfEar ares, 9efs,
HIREILLL A L -wn (FHiZ—4o008y, Wﬁ? www.hindujalevlandfinance.com
FINANEE CIN: U65993MH2008PLC384221
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